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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Original Applciation No. 84 of 2001
Date of order : This the 10th- day of August 2001.

Hon' ble Mr. Justlce D.N.Chowdhury, Vice-Chairman.
Hon'ble Mr. K.K.Sharma, Member (A).

Shri Jagmohan Singh i
Son of Sri Magan Singh
Working as Senior Field Assistant(Homeo)

O/0 the Sub Area Organlser, Changsari

Rangia,

District-Kamrup, Assam. . . ....Applicant-

By Advocate Mr. M. Chanda.
—verSus— E .

1. The Union of .India ‘
- Represented through the Secretary
to the Government of India
Ministry of Home Affairs

New Delhi.

2. Directorate General of Security’
Office of the Director, SSB,
West Block-V,

R.K.Puram, . ~
New Delhi-110066.

3. The Divisional Organiser
North Assam Division
SSB, Tezpur.

4. Area Organiser,
SSB, North Kamrup Area,
Howly.
5. Area Organiser (Staff)
North Assam Division, o _
Tezpur. « , . . .Respondents

By Advocate Mr.-B.C; Pathak, Addl. C.G.S.C.

CHOWDHURY J. (V.C.).

Thé applicantr Qas' initially working as‘* Constable
Group Central at SSB, Tehri Garowal, UP. He applied for the
post of Senior Field Assistant (Homeo) and he was selected in
due course on ali India recfuitment basis.”The said recruitment

\b/‘/A/ was made vide order dated 16.9.1996 by the Director General of
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Security.The appli‘cant was appoihted as SFA(H) on transfer

basis. Pursuant to the notice dted 16.9.1996 personnel of

Group Central SSB Chamma selected for the post of SFA(H)_ on

transfer basis were relieved from the Group Central with effect

from 30.11.1996 (AN) with a direction to report to their

respecive unit as shown. The applicant was advised to report to

S.A.O. Rangia. Accordingly he joinéd to the post of Senior

Field Assistant (Homeo), Rangia. The applicant was provided

with Special (Duty) Allowance as was paid to the Civilian

Central Government employees serving in the North Eastern
States. While things rested at this " stage an impugned

~communication dated 13.11.2000 was served on the applicant

indicating that the payment of SDA made to the applicant was

irregular and accordingly ordered for recovery‘of the amount

already paid to the applicant with effect from 21.09.1994 in

suitable instalments. CbpSequent thereto the impugned
Memorandum dated 19,1.2000 issued by the Area Organiser, SSB,
N.E. is reproduced beipw :

" ....It..is .apparent that Shri Jagmohan . Singh,
"SKFA(H) ‘was appointed on selection from Group Centre
on- "Tansfer basis" therefore, this is a case of
first appointment in Civil side as SFA (H). As such.
SDA is not admissible to him as per clarifications
vide para (1) (a) of Cabinet Secretariat U.0O. No.
20/12/99-EA-1-1-1799 dated 2.5.2000. :

4w

‘ The copy of Memo No. D/SSB/A2/89(9)2375 dated
16.9.96 furnished by Shri Singh, SFA(H) with his
representation speaks that he was selected for
appointment as SFA (H) "on transfer basis", so this
order does not indicate his transfer from outside
N.E. region to N.E. :

Shri Jagmohan Singh, SFA (H) may please be

informed accordingly, and recovery of irregular

payment of SDA may be made with immediate efect."

Heard. Mr. M. <Chanda, learned counsel for the

Cr e .

applicant . and Mr. B.C. Pathak) learned Addl. C.G.S.C.
The order dated 19.1.2001 pér se 1s not sustainable
in law. The appointment and posting order itself indicated that

the applicant who was working in Tehri Garowal was selected for

Llav/appointment as SFA (H) on transfr basis and he was posted from

outside the N.E. Region. The applicant was not selected from

. B | | Contd. .
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N.E. _Region{ he was seiected on the basis of all 1India
recruitment baéis. The inter se seniority of the applicant is
also maintained ~on all India basis and having - all 1India
Transfer Liability. The case of the applicant is squarelf
covered bythe O0.M. dated 14.12.1983Aissued by the Government of
India, Ministry of Finance, and the clarification issued on
12.1.1996. The issue is éﬁso'squarely covered by the decision
of this Bench rendered in 0.A. No.136 of 2000 on 20.12.2000.

¢

" In the circumstances, in .our opinion the impugned

orders dated 13.11.2000 and 19.;{2001 cannot be sustained in
law and accordingly the same are set aside. The respondents afe
difected to pay SDA to the:apélicant from the date from which
the applicaht was denied with the 'SDA. The above exercise shall

be completed by the respondents as early as possible peferably

within a period of two months from today.

The application is accordingly allowed. There shall,

however be no order as to costs.

-

S oty | [

(K.K.SHARMA) - ' : (D.N.CHOWDHURY)
Member (A) Vice-Chairman
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IN THE CENTRAL AIMINISTRATIVE TRIBUNAL Zig_
GUWAHATI BENCH 3% GUWAHATI. :
( An application under Section 19 of the Administrative
| Pribunal Act, 1985 ) |
Title of the Case $ O.e Noo g 4 /2001
Jagmohan Singh _ : ¢ Applicant.
= Vs -
Union of India and others $ Respondentse
INDEX
8l No. Annexuresg Particularg - Page No.
Te - Application 1 =10
2e - Verification , 11
e 1, Copy of the appointment letter 12-13
: dated 16.9.96 . ,
4. | 2 An extract of the OM+ dated 14-1\5
‘ ) . 14 0120830 ) }_
5. 3 ° "Copy of the memo dated 12¢1.1996. (¢- 18
6o - 4 Copy & the seniority list dated 19 - 24
. : 2001 0980 '
Te 5 Copy of the OM. dated 22.7.98 R2-24
8- ' 6 Copy of the im(awaned memo rendum gl 4.1, 2000 25
0. : 7 Copy ae +the Twnrmgu-z,d memourdum b (0,1 .2,001 . 24
Filed by -
Advocate.
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IN THE CINTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH 3¢ GUWAHATI

( EX application under section 19 of the Administrative
Tribunals Act, 1985 )

| Oede Noo | /2001,
_BETERY -
Shri Jogmohan Singh
son of Shri Magan Singh
Working as Sr. Field Assistant (Homeo )
0/0 the Sub Area Organiser Changsari

Rangia, Dist. Kamrup, Assam.

" eeevenes  Applicant.
AR |
1. " The Union of India
.Represented through the Secretary
to i;he Government of India
AMinisﬁ'y of Home Affairs
New Delhi.

2 ~ Directorate General of Security
| Office of the Director, S3B,
West Block -V
ReKe Puram, New Délhi- 110 OGe6.,

Contd-p------ :

?@ﬁ@l’nd La n gm{j 4
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Be The Divisional Organiser
North Assam Division

S53B, Tezpur.

4. Area Organiser,
S5B, North Kamrup Area,

HO le e

5 Area Organiser (Staff )
-North Assam Division,

TeZpuw.

DETAILS OF APPLICATION.,

1 Particular of order(s) against which this application
is made | |
This application is made against the impugned memoren ~
dafeol (3.4.0004
dum d issued under letter No. NGE/SDA/91-2001/811 Directorate
General of Security, by uhlch the applicent is informed that

the applicant is not entitled to SDA and also make an order for

recovery of the payment of SDA which wes paid on earlier.

2. Jurisdiction of the Tribunal.

That the applicant declares that the subject matter

of this application is within the jurisdiction of the Hon‘ble

Pribunale.

3. Limitation.

~ The applicant further declares that this ‘application
is made within the lmltatlon prescribed under Section 21 of the

Admmistratlve Tribunals Act, 1985. _ | '

Joqonchan eyl
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4. Facts of the case

41 That the applicant is citiZen of India and as such
he is entitled to all the rights, privileges and protections
as guarante‘ed by the Constitution of India.

462 That the applicant was initially appointed as
Constable Group Central at SSB. CHAMMA, in U.P. Therea fter,
the office of the regpondents published advertisement for the
post of Sr. Pield Service (Aomeo ) on all 'India basis and as
the present applicant was as a eligible candfidate for the post
of Sr. Field Assistant (Homeo ) he wvas applied as one of the
candidate am end the applicant was also selected as All India
recruitment basis on selection of All India basis the ':applioant
was appointed and posted at SSB, Rangia as; Sre Field Assistant
(Homeo ) vide office memorendum letter No. 6/SSB/A-2/89(9)/2367
dated 16.9496. It is also relevent to mention here thet in hig
appointment letter it is categorically mention that the appoint-
ment of applicant as SFA (Hneo ) on transfer basis and his appo:.nt-

ment letter was iswed from Riwx Director General of Security,

SSB’ New mm.i'

Copy of the appointment letter dated 16+9496 ig

enclosed hereto and marked as Annexure =1.

4.3 That the Government of India had decided to give'
some incentiwe to the Civilian employees of the Central Govern-
ment Civilian employees working in the Statés and Union Terri-
tories of North Bastern Regiqn o The scheme amongst others
granted special (Duty ) Allowance to the employees hé.ving all

India Transfer Iiability. The original scheme was issued under

, j\o\ﬁemokmh chl L\



-l -
Ministry of Finance, O«Me No. II 20014/3/83/8.IV dated 14.12.83
were given SDA with effect from 1.11.1983 in terms of para 3
of the said O«Ms The period and rate of payment was subse~
Quently modiffied from time to time. The Central Govefrhment
Civ.ilian employees posted in North Bastern Region covered by
the sid O«Me dated 1412483 yere paid SDA in terms.of the said
OuMe It is stated that there were employees who were not given
SDA and who approached, fhe Hon'ble Central Administrative
Tribunal got SDA « Thereafter the same was taken up to the |
Hon'ble Supreme Court in a number of casess The Hon 'ble Supreme

Court decided on the entitdement of SDA as laid down in the
OoMc Da.'bed 14—012019830

An extract of the OM. dated 14.12.8% is annexed

hereto and marked as Annexure =2,

444 That after judgement of the Hon'*ble Supreme Court,
the Government of India, Ministry of Finance issued an O<M. No.
11(3)/95-1/11(5) dated 12.1.96 by which the payment of SDA

has been regulated in the manner as indicated in para 6 of the

OMe referred above.

Copy of the Memo dated 12¢1+1996 is annexed hereto
and marked as Annexure ~3.

4..5 That in terms of-the above mention office memoﬁcan-

- dum thé applicant was entitled for payment of SDA and a_.ecordihg
the applicant has been drawing SDA from date of appointment in _’
SFA (Homeo ) in the NeB« Region. It is pertinent to mention here
that Govt. of India, Mix;istry of Finance Department of Expenditure
Tevise scheme and issued under office memorendum F.No.20014/16/86/

EIV/E.II(B) dated 1.12.1989 ang accordingly he was paid SDA

Tqﬁ 'anb/L\W g”\‘i \7
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during his stay at Rangia in N.B. Region and the applicant ig
entitled for a payment of SDA and drawing the SDA . It is also
relevent to mention here that the seniority list of the applicant
is mainted on all Ingia seniority list which is evident from

senirority list as on 20.1.98.

Copy of the seniorty list dated 20.1.98 is encloged

herewith and markeg as Annexure =4,

4.6 That your applicant begf to stated that denial of
Special ( Duty) Allowance on the ground stated in Memorandum
dated 1{341;-21300 and .19.1. wen are highly arbitrary, illegal and
discriminatory. It ig categorically stated that as per the
clause laid down of the appointment letter of the applicant is
saddled withAll india Transfer Idability. The applicant joined
in North Bastern from out side the N;)rth Bastern Region and the
permanent - |
Rexformad home address of the applicant is Pokhal District of
Tehringartwal state of Uttaranchal ang the applicent was also _
initialy posted at Chamma as a constable in the same department

oppeinted . X '
and he also appeiniment in Sr. Fep. (Homeo ) iy in the same depart -

the Seleckion Boand om all Sndia ba sjm
ment by scieaae!&eag —ﬂ\lﬂ-edueam«onal—qmﬁﬁe&ﬂen * As such the

application fulfillegd all the criteria laig down for grant of
touns o'{]"

Special (Muty) Allowence in AOMe dated 14.12.1983, 1.12.88 ang RIXExS

2247.98., 'In this connection it is farther stated that as rer +the

lay laid dowm by the Hon'vble Supreme Court for entitlement of

Special (dupy) Allovance in the case of Union of India and Org.
=Ve~ 8. Vijay Kumar and others in Civil Appeal No. 3251/9% with
Civil Appeal Nos. 6163-81 of 1994 decided on 20.9.1994 (28) arC,

598, The relevent portion of paragraph 4 of the said judgement

?@_ﬁ% ehav 2 "“ﬂ h
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and order dated 20.9.1994 is Quoted beloyw &

" .+ We have only considered the rival submissions
and are inclined to agree with the contention adverse
by the learned Additional Solicitor General, Shri
Tulsi for two reasons. The first is that a close '
perusal of the two aforesaid memorendum along with
what ves stated in the memorandum of 20.4.1987 clearly
shoys the allowénce in duestion wes meant to attract
bersons outside the Norih Bastern Region tc work in
- that Region because of in accessibility and di€ficult
~we have said no because even the 1983
memoran dum sta‘rts by saying that the need for the
gllcmog was felt for "attracting é.nd retaining " the
‘service of the competent officers for service in the
North Bastern Region. Mention about retention has been
made because it @s found that incumbents going to that
Region on deputation used to come back after joining
there by taking leave and, therefo:ée, the memorandum
stated that this period of leave would be excluded while
éounting the period of tenure of posting vhich was redui-
red 1o be of 2/3 years to claim. The allowence dependinjg‘
upon the périod of service of the Central Government a
‘Civilien employees who have All India Transfer Idability
would be grented the allowence *on éosting to any station
to the North Bastern Region". This aspeet is made clear
‘beyond doubt by the 1987 memorendum vhich stated that
allowance would not become payable merely because of the

clause.in the appointment order relating to ALl India

(J\m?ﬁmol«\a% %w‘f\f’\"\
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Merely
All India Transfer Liabilitye. Mrsky because in the

OeMe dated 144121983, 1.12.1988 and O«M. dated
22071998 as such applicant is entitled to S\Pecial |
(Duty ) Albowence mere particularly in view o;f‘ the
faét that the applicant came to North Bastern Region
on trensfer in public interest from the outside of
the North Rastern Region in publé interest from the
outside of the North Bastern Region and the applicant
is not permanesgt :pesident of North Bastern Region.
Therefore, Hon'vle Tribunal be pleaeed to declare

that the present applicant is entitled to SDA".

Copy of the O«Me dated 224798 is enclosed as

komx Annexure =5+ Copyofihe ! i mpwgned waeu&afwt

12 .41 .2 000 “Mf 19.4.2001 gre encesed MAMV\QW“ 127
r2es pechivel

That this agpllcatlon has been made bonafide and

for the ¢ interest of justicee

S5e
5e1

6.2

53

Ground for relief (s) with legal provisions.

For that the applicant is entitled to SDA in terms

of the office Memorendum dated 12¢1.1996.

For that the applicant is saddled with All Ingia

Transfer Liability and the recruitment as well as

promotion is being maintained on All India basise. B

For that the SDA has been sought to be stopped am and
recovery has been ordered without g.wing any scope

or without any show cause &x to the applicant Which

is violative of principles of Natural justice.

} 3\,\_1 mo‘y’m\v\ S\’hql'\
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5ed. For that the payment of SDA received have already
" been spent by the applicants and there is no scope

of refiind of such amouht-.

5¢5 For that non-payment of SDA and recovery of SDA
| already drawn shall cause undue bardship to the
applicant which is being paid as SDA becguse of his

entitlemente.

5¢6 =~ For that the app'licant, ié entitle to payment of SDA
| as per O«Me dated 14.12.83, 0.Me dated 12+1.96 and
also interms of clarificdtory order dated 8.5.200‘0&
issied by the Cabinent Secretarit after mmmsmikackh -
48 eonmlté.ti'on with the Ministry of I‘inance, Depart~

mert of expenditure.

So7 ~ Fer thet impuged order of stoppage of special éuty
| allowance as well as order of recovery of the said
elbowance has been passed arbitarily ‘and.me¢hanically | |
~without application of mind and also by way of mig~
interppetdtion of the Cabinet Secretariat order dated
84542000 yith the déliverate intention to deprive the

berefit of SDA to the applicant.

5.8 "For that contention laid down in 0.M. dated 12.1.96
' as well as Cabinet Secretariat clarificatory order
| dated 8+5.2000 eupport the case of bhe applicant fc;r
' paymeht of SDA.

6. getails of remedy exhausted.

The applicants beg to state that their is no other

altemative remedy under any rule available before the appli:cﬁnt

TQ\,KWOL\% 3, i
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then to approach the Hon'ble Pribunal by way of fll:.ng this
Original Application.

Te Metter not pending before any other Court/Tribunal.

The applicant further declares that he had not pre=-
viously filed any application, writ petiti:ozx or suit regarding
the matter in respect of vhich this application ha.S been made
be fore any court of law or amy other authority or any other |
Bench of the Iribunal and/or any such application writ petrbion
or azit is- pendmg be fore any oi‘ them.

8. R8liefs sought for s

Unaer the facts arld circumstances of the case the

appiicant prays i‘or the following rzkk reliefs ¢

8311 That the Hon'ble. Tribunal be Pleased to set aside a.nd

Quash the impugned memorendum issued under letter No.

NGE/S.‘DA/91-2001/811 dated 19.1.2001, ( ANNEXURE -7)
and impugned lelhor olated 13 ). 2000 (ANNEXURE- ()

8.2 That the Hon'ble Iribunal be pleased to direct the

respondent to pay special duty allowance to the appli-
cant in terms of O0.M. gated 14412483/1.12.88 and also

under O.Me dated 22.7.98 alongh with arrear SDA,

- 843 That the Hon'ble Tribunal be plased to declare that

the applicant is entitle to. payment of SDA in terms of
‘bhe 6¢M0 dated 14. 12083, 1. 12088 2207098 ang in term's

of OMe dated 124196 issued by the Government of India,
Ministry of Finance.

B8ed. ' Cost of the application.

()\a\_g m olf\aﬁ 'S‘MQ\L\



9.

Inter im Prayer

During the penden’éy of this appiication the appli-

cant prays for following interim velief.

9.1

9.2

10,

11

12.

That the respondents be directed not to make any
reécovery so far as the SDA is concerned till disposal

of this application.

That the respondents be directed to continue to pay
SDA with immediste effect at least from the date mf

filing of the instant application.

* e 00800 .0.000.‘0“.0.‘....“‘..."'0

This }application is filed through Advocate .

Particulars of Postal Order 3

ie " I.P.0. Fo. 5 422511
- ii. Date of Issue 2 R2-2-200)
iii. Issued from : GeP.O. Guwahati. -
| iv, - Payable at 3

Go? 00 . -Guwaha't i o .

List of enclosures 3

As stated in the Index..

Veri:fica‘bion 0000 cceacs

i
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VERIFICATION |
I, Shri Jegmohan Singh, son of Shri Magan Singh,
aged about 3\&ears, xexk working as Sr. Fleld Assistant
(Homeo ), 0/0 the sub Area Or,ganiser Changsari Rangia, Dist.
- Kamrup, Assam, applicant in this original application do
| hereby verify that the d statements ang declare that the
. statements made in paragraphs 1 to 4 and 6 to 12 are true to
| my knowledge amd those made in 'paraéraph. 5 are true to my

~legal advice and I have not suppressed any mf material fact'.

And I, sign thés verlfication on this the 23 th day
of Eebruary, 2001 at Gumhati.

N aﬁ@mo)«m« Smj

Signa‘ture .
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L) A - . ) { -y %(
r“‘ “.vulv/ H//\)/Ug(())_. Q

[vbre toratle Goaneral of o(\culity,
CRE G ‘IHH‘ of the Director, 854,
beat Block=v, N.K. Puxam, '

\ o .
\\N/\ : | Coemi \‘/\;X\}‘/% N w "\‘l)ll-llU(/C)(\

"

i

,{V> "(r‘ Datend _the /,‘cSep'Lmer‘r .l.9§_6. S

Qw:( '

uLy)JPct'_ Hecruitment Lo he pos ! of oll\ (Humms)-—-

Oarter Moster . : . - ‘ ‘
| ot M l__M‘(~: u( ‘\ j\g}‘u Moo - ‘

\ -‘-3—1,\5"![11‘5.‘0 T .v e H
% of S5B Constablon (il Ficld Assistant. () elc, - ’4
» | |
On Lhe hasis ol (]~ aritlen-examination and inteérview ]
i
the candidates shown in the apclosed ‘Annexure . fA have been N
i
selected for appointment as SFA(Homeo) on 'Transfer basis ! in i
S o . i
the pay scale of hs. 97525 150- 11B-30~ 1000 and allocaled to f
the Division mentivned ,.q(,x,,ql coch, , .
.- Lol o - o . ' d
2, The terms and comtltions of 'Tran°f0r' will be as underi= ;

(i) 'Th('?‘(‘niuril." uf |F/\(H)uu\<)) wH'l be as |mvrvu{m‘it

d‘r.swn by lhn ‘n‘ Led !mn Hunrd : - o _ '!

(II.) Theldr pay w\ M lu- Cixed as |wr vules applicoble 1

and instinctlons Issued Ly . Lhe Govt. from time to | ) 't

time, ' ‘ : : -

! Y

(iil) TI)(‘y will Lron probalion for a period of two years :

as per SLIV (Homeopathy ) Service rulcs 1972. from the %

date they awnume charge, which may be extonded or - ,'I

curtailed al the tlJ.':umtlon of the competent autho-— : .:!f

rity as:.per n\' (Hzmeo) Srrvu,o Rnlcs !'

. . - i

L (Lv)  They W'IH b fraulred to \m(lrrgn'lminivu_, courney i’:

' prescribod Loi SEA (Honmo) by Hm d(‘p'xrlmmxi from f

time to L, . , iy

3. - You are requestoed to ' fer Lhe above ‘terms and condi t= o H

i ,//\ \ \’ ' S o . ;
’Xn\\.t.ﬂi //{/ . . ) 3 B .
/\ , . :

7 5 o = \‘ , L . ' v . . ’ 1

;(“ ( | - S :

c,\'d"ﬁﬁuf' ' o
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...P~%' ’ o 1 ' : | A . | - | .- _' o W%;i

ions of Aransier Lo the cantidati s ol your Division and oblain t
ctheir written acceptence,  In case the terms and conditions are
acceptable to them, they may Lo transferred tp their new units so

that they may be appointrd an SEA(Homeo) on transfor basis, by the

Divisional Qrganiscrs .c neerhrd, _ » ' ,
' et R
A . R
/ \ !
- ) N ((4 'd'(')‘r
. /ICIfQ7 L en—

N — /'r '“; L. 7
(KARAN SII'JGl'{ Y/ %
ASSISTANT DIRECTOR (EAY

To

Lo The Divisinn. | trganisers llP/Ul’/NH/I\V\/J&K/AP/S!1i1].'ohl
_— RAG/Manipur and Nagaland,

2. The Commanelyole G : S:\pr.'1/51‘\:111133‘.\5/Gh.'\.i.orn'\./
Dharampur/Chamma /Srinagar/
Almora/Jammt/Sriganganagaty
]lUle!jU¢H)H/SHI(nlilﬁ”“/ -
- I)(\I)(‘r_nl-:';\nn('].'n‘/Ha'flurw/
' 'l'ril,\.n'u/llai‘»a!‘/M;m.ipur/
I(.‘u’\i(];mga/[’n]akata/SikkJ'm.

. Willlngueps eon desired in para=2 above may pleas:
e ool G ded T e es ol Contres pers onne - o Nt A e

same to (he conporbped Divisional Qrganicers dnme diately

for taking fut bl hevessary acltion at their ond,

e G e [ .
— o wve W v e Ges S A b Tee mit e . -

. Al
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”fu'

'f of rerscnnel and nuministrdtiva Reforms, to rcviow ‘the éu‘
*Aiexiating allownncna and Administrative Reformg,to rmview

S considered by the Government and tha Fronident ia now |

!
—
>

-

2=

' Annéxuro%&i@xtract)7

Cala N (e teen e

;o Tovernment of Ihdia
- Ministxy of Finance
””;&epartment;of Bxpcnditure

" Soabe e

‘ew Lelhd, thefi&th Dec'ez-.f'

OLFICT MIMOINRLUM

BRPUDD SR -0 N NP heoy

‘Sub 2 Allowancas’ and facilitios for civilian employoos e
: of tho Central Covernmont serving in tho States :

apd Uninn Torritorins of North Eantorn Regione- ";'?
improvomnntJ thezoof, : ' ’

The need for attraﬂting and r&taining the satviceaf

o)

of cﬁ"petunt officers for ecrvice in the North Eastern

Region coupri ing the Staters of Assa n, Meghalaga, Hanipur.ﬁ

uagalund and Mivornm hag Leen engaging the attention of
. the Govnrnment €or aometime, The Government had - appointad

Oomnittes under the Chairmanohip of Secretury, Dopartment’

{the existing allowances and facilitiaa admicsible e the'

vﬁserving in this rcgicn and to squnst nuit ble 1mprovemonta.
- The recommendaticns of the Coumittee have been carefully

pleaqu to decide ds follows t- o
. . L. ) N . c ) . . , N
'1)' 3 Tenvre of postinc/deputation .
| XXRHAXKHAXKKXXKK ,5 s
1ﬁ,11) heiqhtage for Cantral deputa tion/traininq nbroad AL

and. n;ccin\ mention in confidentinl Pocq;du.'*”

Vw

| fi".ag

. HYKARKHK KK KX C o PO

. B

- . 4
©114) Jpocial (Puty) Allowancc) %
. Sl
B ! : .
b Cnntral Government civiliaq employess who have All ;;3
India transfer liability will be gronted a Special (Duty) %
Allouance at the rate of 2% pC'C“nt of tiecic ray s bject 1%'
to n ceiling of %, 400/- per rionth on pomt‘na to any. "j

cg ) ' DA |

&yV}/ ‘ Contdeas i "
. . ‘%

-4

i
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g ‘ ,Ahnﬁxurej@éﬁontd.) 2—

station in the horth Ln"tmrn Pagion. Sﬁch of thos employees -
vho exempted fraom: ‘Fayment of incomc tax will, hbwéver,
not- be eligikloe for thig Special - (Duty) Allow*nce. Sp:ecial)
u;ty) “llow"nrﬂ 111 be in atdition to any. 'pﬂcial pay
and pre Laputation. (buty) A]lOJ‘nCF alr »dy baeing drawn
subject te the condition the t the total of such upecial
(Duty) Allowsnce w11l net evceed b, 400/- [olne Special
Mlowance 14ke Specisl (ﬂmrrn~?Lo~y_(“emot@ Locality)

Allownnco, Lena stxuction Allovanecn ana Frojret -\Jlowanea will
“bhe draun aopvrdtnly.f , o ' '

CRAX X N R XX
XN XN v e

IR

RXAAURK v

B/ S0, FAIALLE - .
JUINT SRCR TARY T T COV'-R“;‘"".’N‘I‘ OF INDIA
| .
|
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Annnaxura-3 g :

: | 7

o Noe 11(3)/95-8, 11 ()

." . Government of Indda i

' Ministry of Finance :

- Department of I'kpenditure !

Rew Delhi, the 12th Jan,1996 - @ - ;

. . : — . =

SOFFICE piManAnngy - é

.+ 8Bub 3 Gpecitl Duty Mlowvance for civilian employeecs of :

' ~the Centrerd Covwrnmgnt a30rving in the Utnto'und i

" Undon Territories of North Eastern Raglon-tega:dinqﬁ

: ‘ | ;

The undorsdgnea 4a directed to (efer to thie Department':‘

o : T - o L !

:OuMe No, 20014/3/83-2,1V. A rtag 14.12.19€3 ana 20.4.1987 resd |

with oun, o, 2C0L4/16/06-1 3V /8,11 () datid 1,12.1988 on |

" the subject mcntion"d dhove, ) ' ' ;

. - | SR , ‘ g

2. The Soverpment of India vide the above mentioned oM ?

© L Gte 14012.63, grepeeq certain incentives to the centray I

v . o : i

i Government Civilian “wpleyres poatedq to the N.E, Region, .i

One of the Incentiv. 5 - aa payhant of a Speeis) )

(8DA) to thove who have ALl In¢ia Trunsfer Lian

I It wos clatifi&ﬂ vide thae ab

that for the purp:onn of sanctioning ¢

the All 1naya Tranefar Liahility of ¢

cadrea Or incumbents of any pont/group of pést

deteriineq by a1pl ing the t

2ats of Yecruitm.nt
zone ete, {i,e,

sherthar recroitme

been made on nall Indin pag

' 1ist for the se;vite/cadre/post an a:wﬁole

t'e a.polntiment lat{er LC

i3 liavle to be trinsfsrren anywhere in indis a4

him 2){qibla

for the crant of oA,

ove mentioned OM dt.20,4.87

3poc151 ety Allowsncegt

8 haa @o be

sis of =p all India com

Duty “1lowance
ility.

heAmembérs of any service/

Zone, promotion

nt to u¢tvice/cud:e/post hag

on seniority E

o A mire Clause in

the offzct thit the person concerned

A not make

e v - e e o
f e e te s ame w—— -

Vet e e e o

et e e e ————



. , _;17_,» AnnexureSF(Contd,) D
4 - Some omnloyces working in the KRe%. Region
eroachvd tha Hon'ble Central \dministrative Trivbunal
(CAT) (Guwahati Lench) praylnyg fer the =rant of SDA to
them even thoubh they-ware not cliéible ’or'the crent of
this allowance, The Hon'ble Tribunal had u;helﬁ thé rroyers
of ‘the peLitionurﬂ as their'n[pointmhnt lattoars corried

the clzune of All Incis Transfer LinLL‘its.‘nﬂ ACCOr= -

‘dinql,, i acte ji}hlht of D'V to thom,

‘5. . . Iin sbmo caras, the Jdir:cticns o the Central

‘

Administrative Tribunal were implsmentod, iizan:hilae,
a few S3;ucdial baave Fatiticng ~ere filed in the llon'ble

5uprrgmr». Covrt by aems Minis \rier/ Oertmetﬁ ngin*t the

Orders of +he AT,

6. The t'on'ble Supreme Court in thcir'audgﬁnent
delivarﬁd on 20.9.94 (in Civil Apgéal o, 3251 of 1993)
uphald the submissions of tha Gévornment of Ingig‘that
Centrol Goavernw:nt Civilfun enrloynes who htive all India
tranecfor a1ty nre entitled t'Jthn orort of DA, on
bedng postad tﬁ 5ny szt tien in the N: Region from outside
the rqucn and LA would not be payable Mnrn%y bncausé'of
the clavine in the appointment order rnlnt&ngﬁto All India
Transfar Liability.'fhe Apex.Covrﬁ further added that the
grant of this allowﬁnce only to.the ofﬁiccrm transferred .
from cutzicde the rergion teo this reg;cp vould not be violae
tive of the provisions contained in Articla 14 of thé‘
Conztituetion asg w21l as the equal pn; doqtrjnu. The Hon'ble
Court also directed that whatever anmont haz nlreacdy been
paid t. the rv"[onﬂen;ﬁ cx for tli+t water tﬂ.ﬂgher nimila)
,ittﬁtfﬂ employceos would nat hevrécovr;nd from them in so

£rr ns this allowanc~ is c¢-neorned,



g ‘
Annexure<F(Contd.) B @b
T 1n view of tha ahove Judgement of the flen'ble

Suprema Court, the myitar han bzen examined in consultotion

with the rinlatry of ULawoang the Eollewing et sions have

benn 4 aken,

i) the ~nroune alvaady o on_ sccount GOl to the
Ancliaivde | rraons o cuodie e 20.9.?4 4111 be
waived)y

iy tlia ameunt cooda GW'”HU?WthGfH:UA to incligible

persons iter 20,9, 94 (hick 2170 includes those

Cires in xo-rot ol Acl the"w1llow nep wag pertaine

ins te tha gerrded prdes to '/‘.C-if).?ﬁ} It payments

A I A A AR R Y 2009,9294) will ba

Incevnred, S '

g, ALl the Findstrles/iopartesnts ete. ro royuoest248

to keep the aloun inctruckf ne o dn vieo Car striot cempliance,

9 In thair A Heatdon o anplaoys e of Indian Audit

and Accountﬁ Lepartice v, tYhera nolers 13gund 4n consultie

tion with the Comy tr- Y or ~nd Suditer Ganersl of India,

10, Hndl vearstan of 1hin SRR T N ~ncloand,

A/~ CoPalachandran
Unicr U“eeretarny to the Cevernment of India
To:

All l'lini:’itri'?'f?/l)’?['.‘"rtlf it of thi (.?f_w;ut. of i‘ndia', erc,

-y

Copy (wlth spare cordnz) te C @ AC, e CtCe ot por

standard endarncmepnt 1i5t,
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[ pwnexure-4 ]
| /Q i
. ”/(‘ _ . _ : , 't
- ~ SLUIORITY LIST OF I NIL)R FIFLL IS ﬂ(ll()ml o) ]
I e e ~<,;L g SRR T E
5 Sl Name whethel SC/ST ndu.. “ bef' of van'of Dete ;atp ' PI;E; ) |
' No. fuale-. bigth joining. from of- of .
o oo Giovt,  whlch Corf=~ peste
o .o cerviee conti= drma= 1lng
: 0 niously tion
o ~working
.in the .
: q:nn‘ . il
e et Sl S S S A
TR Tl T s i St e e s s
1. Viakram'Sihéh Rowat 12th * 2 .12,55. 2?.6.77‘::07.04{94_C0nf. up
"2,  Shushanka Kr. Roy ~ - MSLS 101157 13.10,80 2.4.94 . =do- AP
3. . Mancal Singh Rawat = H.S.  18:2.69 10.7.67 .~ 1.4,94 ~FR." KB
-'4.‘»‘uu1osh.Chand Charma. - Matrie 20,1,54 15, 11,74 18.4.94 “Conf. SHG
5.  iohinder Singh ¢ - 1L,5,59 13.3.73 6.4.,94  =do- J8K
6%  Krishan Kumer " getric #.11.54  10.11:75 18,4.94 .-do- shill,
7. Chhinder Singh - . - Matrie 13.4 .63 16,12.85 84,94 -do- HP
| 8.  CGolokeswar Sarmoh  Buh.  JaB.57 CACAT8 T Ll4,94 = MNP
% ,!9. ’lﬁanwab‘Singn Negi . Burre } 19 < H6 Lo, i u17.3.94 ~Conf, uP
! ]10. Atul Ch. Kalita  FU 01,9:53  19.10.76 114,84 =do- AP
bob1a Ram La) - (ST Matric L.2,65  I1L3.06 2,494, =do= JEK:
|12, Banarst Lel (S<) | LouB. 64 45094 4.5,91  -do- NB g
} 13, Gour, Kishore Roy(OBb Bone L8940 LATE © 14,94 - MNP
14.: Daulat. Ilanw S VflLuf/;ﬁ7v" LGy L0 87" 4}3;&%4 - HP
15, - Nimal Ch 'Des matric 'o._ .lQ_,b’A' 10,776 1.1_.7.94' - 'Manipur.\'
1. | Pushkar Dutt Hoh,  2C.8.55  3.4.94  8.4.94 - = ~do-
117, sansar Chend 10, 7,89 24,776 2,4,94 = =do=
18f4fDil“Bahaﬁuf'.Iamang AISGE Tea G4 . 1;9;89: :5;4.94 . = . ‘zdo- _:?
19,7 anand Singh;Rewst - Bual L 10,66 9.4,94 -9,4.94" = ' R&G
'20. - Bhabendra Nath. Pharoii‘ L Ly L3 04 I1.3.94 Cont . NAD
~21. Bhuvaneshwar Singh B . 5.10.5%0 14.5.76  L.5,54° -do- HP -
L(ZZT”“Uplnder-SJngh S 10th 14, L 7L 7.2.90 »542.12.99- - up
©123,  Shishpel Singh By 15.9.69  29,9.84° 730,11.96 Conf. UP
124, Harish Chandre Joshi- Bi.  l2,12,67 207,89 1197 =do= UP
|25, Dina wath CBe . H0L5d 16,974 1,1,97  o~de= HF
36.. Hemant Kumaf _ CMatric 14,2, 68 ' 22,4,08 rltl.97«‘ ~Ao- HP
27. Sahab Ram - N, BU.AL.uo'wBU.lO.BY 18, 10,906 = 18G
26, anil Kumar. 7B T, L0 90.359L 4”1.;.97. Conf. HP
29, Raj Pal Singh J2th 1G..60 19,12 19, 1G,96 =do- UP
' 30, Jert . Singh Goirs  12th 135,64 24, 2,86 3,12,96 ~do+ UP
Contd{..S/—
i
0

——— e e
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31. HBajesh Prakash

Sanwal
32,
3.
S
L34,
.
36,

Kripol Singh

Rajendra “ingh
/0 Jagat Singh

Ko ool
Raojendra Singh
Binesh P;adhd ‘
Jaq Mohan Singh

"S$.N, Sharma
Om Frakash (ST)
Tarsen Singh

J-:-“.:z.pa:l Slngh
Hanje~t Singh
Gopal Chand Barmen ”
Joolnder Singh
 Yakle Nand
Nznd Lal (SC)
Jiwan Lal "
Mast R -
Khem Chaﬁdgi
Subhash’ Kumar
Remesh Chand
Boch Raj .-

53, Rajesh Kuer
D4, Mehdndar Slingh
03,

Virsndra Singn
© pshwani Kunar
Fabitra Kr. Sarker
Trilok Chand
5. nNorinder Singh
60. Hasanta Kr, Dass-

e

- e ew M e wm e sm e s e e M MR e W e Mk G e W e e

124h
LOth

124h 21, 10,66

1.6, 0b

' "il; 7 ) '-“

Mabrke Lot/

12th

- 10tk
B Qo LTS
' 28, 16,54
Natric 27. 3. 63

S5C

1G04, 69
1,7.68

Matric 1i4,69

—he)

o
-l -

10th

CLG T, 69
20, 1 O
L}

PG

LOCLh B, By

Matric
—-(io-

-db-

- =do-

" =do-

~dos

Heo Lo

" Metric
Inter

Matrié

Matric

T 151,59

16, 12,67

28.4.68
Ly 1.7
2.3,

16,7, €3

20,471
"B T. 66

12, 10, 68

15, 1C. 55

la ‘1¢ C'(j

b, L1, 7
l.c &J. ‘f:(-.".: .

4.4,87

DL, U0, a6
12.9,19
10, 1,130
tz-n-4

2L3IT

20. 1,39

15.7.90

Sicld, 88

13,10, 60

L 2040,86

N P
7.2.7%

'5. l(). G’ H

A9.12,89

O, 0,87

2,2,90

26.3,76

1.1.86

Matric119.4ﬁ08-< ?5;1C2ﬂ9

210,196
01,06
O B $ 7
1,07

2012, 06

A, 12,00

CConl.

— e e e e e e e

Conf; up
- U
- up
HP
LI
up

~JO-

~tdo=-.

C 1A, 12,96

30,9,96
16, 1,97
14, 11,96
164 10,94
Lok, 97
NS
2, 11,96
0. 1.97
Ll

ag, 1,96
YL 1,97
D.2..90

1.1.97
12,26

¥l
1C. 1,97

L Eito e

16,111,926
14, 11,96

16,12,96

S0.2.97

2. l?‘ ')6 i
16410, 36
270 l“,o OO
11,11,96

‘-d.ﬁ

.Conf.
- Ne.

~do~
-do~ HP

- JRK
- R&G
- HP'

- - RRG

,Cont. REG,
HE

HE
HP
Hi

sdo-
~do-.
~do-

- - RRG

- AP

conft,
-tlo=

- AF

Conf. R&G,

un”t'J. . .3/-

SSU th:‘c ‘

+

.
pat U TSR
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62,

6.
65,
66, .

K

i .f"68.“

'.‘700

‘£7lo

N

X K Joyson 1anukhul

5] LR
ILO: ;w’ S "": ,' )
flu. phaarubuxty

- Do “h:;“OYt(9“)'

fTéfuﬁ:Kr;_QOy(ﬂh) ﬁ-M.n-ix,lo;w,tp

.1nqh le}ﬁ[meLzlc 1) Ll,pJ
ththu ohgnkax ":B Fro Ly
rﬁhOk Kr. N;rald : .B.n..‘ 30 12 6
Lalbhrakpam Gi Singh Metricl. 3, 67

~Ashin Roy Chaudhury B8, A.’Vgl L 66
_(b) .

.JﬂnJ 3] (‘V

Luicxonllea

Hinox (&1) Mdtric l J.O)

Hajni Kdnta warma

nbhl Ram Das
Bu“f hw«r qarm»h

'( |".-.":,

Krlshaml ;d xondg

dgdhabdllaw oahd

aiids
:11 H.b)x
”b l& 68

‘.‘liAJo
M,,Luc
.lf)Lb'L

Kexbang L(pChd(:f)

L
Ll o _‘ .
e .
3 cn
~- ¢
//LJ:‘\J// . :
.- , S

(J. 1&) (3~3 e

,.a.lo 95“

;xhha;OLj

. "
-~ - o
F 16,276 16
o A <-.(-«-'--o P
S . A
o

L

fiz 12,07
19,(,JO.~

PURRINEEGv
12, 20,47 ‘eevl? 96
8, 1@.85?1
5.12,86
21'10 87"

,']8.’) ";/ N
? 11096
’ﬂ 2 97
6 l-‘v)o.

[P
a

9 1,97
a.,.)7
JO 11 96
J.L L" 26-
30 11,96
5“41,11.96

l-.J/

& =0

lt.»;97.~-do-
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- Forwarded por information * . 2A o - /Q/C-”“ "

“. and necessary action. - F. No. 11(2)/97-E.1(B)

SO Ay . Government of India - ’,ANNEXU_QE-—’.é- A

“1“&‘9,. . Ministry of Finance ‘ ' . 3
4'Y 7 Department of Expendilure -

K'\’ i . o Ve [ -'"LAJ: ,
S ER. l’u)iwIiJLS'i.'\z\\{'J.‘ TVESFICER ' | S0
- (AUDIT RMLES _ . New Delhi, Datod July 22, 1958.

| S OFFICE MEMORANDUM . :

(it VSIAT AR

' Subcht: Allowances and Special Facilities for Civilian Employees of the Central Government serving in the States
and Union Territories of the North-Eastern Region and in the Andaman & Nicobar and Lakshadweep Groups

I~ of Islands — Recommendations of the Fifth Central Pay Commission. A
\,Alilh a view o allracting and: relaining competent officers for service in the North-Eastern Region, comprising
the territories of Arunachal Pradesh, Assam, Manpipur, Meghalaya, Mizoram, Nagaland and Tripma. orders were
issued in this Ministry's O.M. No. 50014/3/83-E:IV dated December 14, 1983 exténding certain allowances and
other facilities to the Civilian Cenlral Government employees serving in this region. Interms of paragraph 2 lhereof,
Ihese orders other than those contained in paragraph 1(iv) ibid. were also to apply mutalis mutandis to the Civilian
Cential Government employees posted 1o the Andaman. & Nicobar Islands. These were further extended to the
Cenlral Government employees posted to the Lakshadweep Islands in this Ministry's O.M. of ,even number dated
March 30, 1984, The allowances and lacililies were further liberalised in this Ministry's O.M. No. 20014/16/86/E.1V/

E.1(B) dated December 1, 1988 and were also extended 10 the Central Government employees posted lo the Notth

e
1.
i

_Fastém Council when stalioned in the Norlh-Eastern Region.

g i The Filth Central Pay Cormmission have made certain recornmendations suggesting further improvements

~ in thd allowances and facilities admissible to the Central Governmenl employees, including Officers of the All India
Services, posted in the North-Eastern Region. They have furlher recommended thal these mayialso be exlended lo
the Central Government ‘employees, including Officers of the All India Services, posted in Gikkim. The
recommendations of the Commission have been considered by the Government and the President is now pleased
lp decide as follows : : " ' ~ '

(i) Tenure of Posling/Depll_Jtation ‘ » : , ‘

The provisions in regard 1o tenure Q('posling/depu!alion conlained in this Ministry's O.M. No. 20014/3/83-
" E.IV dated December 14, 1983, read with O.M. No.. 20014/16/86-E.IV/E.NI(B) dated December 1. 1988,
' shall continue o be applicable. : P .

(i) Weightage for Central Deputationsﬂ’raihing Abroad and Spécial. Mentioi in Confidential Records
The provisions contained in this Ministry's O.M. No..20014/3/83-E.1V daled December 14, 1983, read withO.M.
No. 20014/16/86-E.IV/E.Il(B) dated December 1,-1988, shall continue to be applicable.

(iii) Special [Duty] Allowance : , ' .

. «_C‘J_e.nlral GovemmenlCivilian employees having an “All India Transfer Liabilily” gg_d Eosleg_}g the sgcci!ied
M:ﬁg{n Hegion shallbe granted the Special [Dul ‘Allowance at lhe rate of 12.5 per
cent of their basic pay as prescribed in this Minisiry' s O.M.No. 20014/ 16/86-EIV/E1I{B) dated December 1, -

"1988, bul without an <ziling on s quanturn, In ollier words, the ceiling of Rs 1,000 per month currently in

" “Torce ahall no longer be applicable anc Fraedndition that the aggregate of the Special [Duty] Allowance plus .
Special Pay/Deputation (Duly) Allowance, il any, will not exceed Rs 1,000 per month shall also be dispensed

i with. Other terms and conditions governing the grant of this Allowance shall, howgver, continue 10 be
applicable. , : - L o

In terms of the orders contained in this Ministry's O.M. No. 20022/2/88-E.11(B) dated May 24, 19089, Central
Government Civilian employees having an "All India Transler Liability” and posted to serve in the Andaiman
& Nicobar and Lakshadweep Groups of Islands are presently enlitled to an Island Special Allowance al
v © varying rates inlieu of the Special {[Duly] Allowance admissible in the North-Eastern Region. This Allowance .
' shall continue to be admissible to the specified calegory of Central Government employees at the same
rates as-prescribed for the dilferent specified areas in the O.M. dated May 24, 1989, but without any ceiling
onits quanturn. This Allowance shall also henceforth be termed as Island Special (Duty) Allowance. Separale
orders in fegard to this Allowance have been issued in this Ministry's O.M. No: 12(1)/98-E.11(B) dated July
17, 1998. o

. '
Allention is also inviled in this conneclion to the clarificatory orders contained in lhisﬂM_i«l‘\j-s:tD_/f"O.M. No.
]41_@)/95-5”(8‘)’65(@(] January 12, 1996, which shall"continue 10’bq_ﬁ_t.)_]?!igg}blg.qgl};'_qiyﬂig_};@_pgcl of the

Central Government employees poslé(‘l'i()“sé'l*\?r?iﬁmliTENiS?ﬂ?EﬁEIéni Pegion but also to those posied o
Central Governmonl gimployecs POSEL 9 = s tiauns ol lslands ™ 2.

<erve v ihe Andaran & Nigsbat and Uakshadwaap CGroups ol Islands. :

¥ B N .
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" (i;/) Special Compens:ntory Allowances

£
v

es |

|
(v
|

(Vi

A
o 2 ‘ _ ‘
Ordg&’s in regard to revision of-the rates of vatious Specinl Cmnpenhnlmy Allowances, such as Remote
Locfality Allowancc,'B;qd Climate Allowance, Tribal Area Allowance, Composite Hill Compensatory Allowance,
elc., which are location-specilic, have either been separalely issued or are under issue based on the
Government decisions on the recommendations of the Fifth Central Pay Commission relating to these
allowances. These orders shall apply to the eligible Central Governiment employees posted in the specified
localities in the Notth-Eastern Region, Andaman & Nicobar Islands and Lakshadweep Islands, depending
on the area(s) of their poéling and subject o the observance of the terms a11d conditions specified therein.
Such of those employee"s who are entilled lo the Special [Duly] Allowance or the Island {Special Duty}

Allowance shall also be entilled, in addilion, 1o the Special Compensalory Allowancd(s) as admissible to .

them in terms of these sdparale orders. :

Central Government employees entitled to Special Compensatory Allowsznces. separaté otders in respect of
which are yet lo be'issueld, wil conlinue to draw such allswances at the existing rates with reference to the
‘notional’ pay which they would have drawn in tie applicable pre-revised scales of pay but for the inttoductlion
of the corresponding revised scalestill the revised orders arg issued on the basis of the recommendations of

the Fifth Central Pay Commission and the Governl'menl decisions thereon. |

Travelling Allowance on First Appointment ! !

Tllwe exisling concessions as provided in this Ministry's O.M. No. 20014/3/83-E.1V dated.December 14, 1983

and further Iibetalised‘,in IOM No. 20014/16/86-E:IV/E.II(B) daled December 1, 1988, shall continue to be
applicable. ; : ‘
:. ’: ' v ' l
) Travelling Allowance fot Journeys on Transfer; Road Mileage for Transportation of Personal Effects
on Transfer; Joining;Time with Leave ’

The exisling provisions as contained in this Ministry’s O.M. No. 20014/3/83-E.IV dated Decernber 14, 1983
shall continue to be appli?ablc. : ' :

i)Leave Travel Concessidn : |
Inlerms of the existing provisions as contained in this Ministiy's O.M. No. 20014/3/83-E:1V dated December
14, 1983, the following oplions are available to a government servant who leaves his family behind at the old

headquarters or another selecled place of residence, and who has not availed of transfer travelling allowance
for the family : )

;
C K ' :
(a) the government servant can avail of the leave lrave! concession for journeyto the Home Town once in
a block period of two years under the normal Leave Travel Concession Rules:

OR

(b) in lieu thereof, the government servant can avail of the facility for himsell/herself to nqyel once a year
from the station of posting to the Hoime Town or the place where the lamily is residinng and for the family
[restricted only to the spouse and two dependent children of age up o 18 years in fespeclt of sons and

up lo 24 years in réspecl of daughters] also to travel once a year to visit the government servant al the
station of posling. ', ’

‘ .

These special provisiorﬁs shall continue to be applicable. | !

In addition, Central Government employees and their families posted in theso territories shall be-entitled to
avail of the Leave Travel Concession, in emergencies, on two additional occasions during their entire service
career. This shall be termed as “Emergency Passage Concession” and is intended 1o enable the Central
Govemnment employees and/or their families [spouse and two dependent children] to travel eilher to the
home town or the slalion of posting in an emergency. This shall be over and above the normal entittements
of the employees in terms of the O.M. dated December 14, 1983, and the two additional passages under the
Emergency Passage Concession shall be availed of by the entitled mode and class of trave! as admissible
under the normal Leave Travel Concession Rules.

Further, in modification of the orders contained in this Ministry's O.M. No. 20014/16/86-E.IVIEN(B) dated
December 1, 1988.!Ol!icers drawing pay of Rs 13,500 and above and their families, i.e. spouse and lvo
dependent children [up to 18 years in respect of sons and Up 10 24 years in respect of daughters) will be
parmitled fo travel by air on Leave Travel Concession between Agantala/Aizawl/lmphalLilabati/Silchar in
the North East and Calculta and vice vetsa; between Port Blair in the Andaman & Nicobar Islands and
Calcutta/Madras and vi"co versa; and between Kavaralli in the Lakshadweep Islands apd Cochin and vice
versa,

Ay
'



(vm) Chlidren Education Allowance and Hostel Subsidy - '
- ~The existing provusmns as contained in this Ministry's O™M. No. 20014/3/83-E.1V dated December 14, 1983 0
X ; “shall continue to be applicable. The rates of Children Education Allowance and Hostel Subsidy having been. - 0

' rffised in the Depariment of Peisonnel & Training O.M. No. 21017/1/97-Esit.(Allowances) dated June 12,
1998, the Allowance and Subsidy shall be payable at the rewsed monlhly rates of Rs lOO and Rs 30
- respeclively per chu\d . o _ | -
(ix) Retention of Government Accommodation at the Last Station of Posllng .- \\
" The facilily of retention of Government accommodation at the last station of poshng by the Central Government \\\
" employees posted lo the specilied territories and whose lainilies continue {o slay al that station is avaulable
in terms of the orders contained in the erstwhile Ministry of Works & Housing O.M. Mo. 12035/24/77- -Vol. Vi
dated February 12, 1984, as amended Irom time 1o time. This facthlv shall conlmde to be available to the
- eligible Central Govcrnmenl employees posted in the North-Eastern Region, Andaman & Nicobar Islands
" and Lakshadweep Islands. In partial modilication of these orders, Licence Fee lor the accommodation so
! relained will be recovérable at the applicable normal rales in cases where lhe accommodation is below the
! type to which the employee is entitled to and at one and a half times the applicable normal rates in cases
| where the entitled lype of accommodation has been relained. The facility of retention of Government
accormnmodation al the last station of posling wnll also be admissible for a period of thiee years beyond the
| normal permlssd)le period for retention of Government ac‘commodahon prescrlbed in the Rules.

| 1
( (x) House Rent Allowance for Employoes In Occupation of leed Private AcComthodauon '
¢ . The orders contained in this Ministry's O.M.:No. 11016/1/E.11(33)/84 dated March 29, 1984, and extended in
i this Ministry's O.M. No 20014/16/86 E.IVIE. II(B) dated December 1, 1988, shall continue to be appllcab'e

(xi) Retention of Telephone Factlny at the Last Slatlon of Posting "

. As provided in this Mmlslry s O.M. No. 20014/16/86-E.IV/E.NI(B) dated December 1, 1988, Central Government
| employees who are eligible for residential telephones may be permitted o refain their residential telephone
. at their last station of dosllng provided the rental and all other charges are paid by lhe concerned employees

; themeselves. I ' :

(xn)Medacal Facnht;es | ; ' S J

-1 Families and the eligible dependanls of Cenlral Government employees who stay, behind at the previous
i , ;; stalions of posting on the employees being posted 1o the specified territories shall continue to be eligible lo
' avail of CGHS (acilities al stalions where such facilities are 'wmlable Delalled orders in this regard will be

., . issued by the Mnmstry} of Health & Family Wellare.

i 3. The Presidenti lS also pleased to decide that 1hese orders in so far as they relate to lhe Centra| Government
employees posted.in 1he North-Eastern Region, shall also be applicable mutatis mu!and:s}lo the Civilian Central !
Govemmeni employees, |nc|ud|ng Ollicers of the All India Serwces posted lo Stkklm

4 These orders will take elfect from August 1, 1997. - -

5. Insofaraspersons sewmg in the Indian Audit and Accounts Depa:lmen‘!‘are‘ concemcd lhese orders issu
after consullation with lhe Compilroller and Audilor General of India.

' |
6. Hindi version will follow, " \i .o S
\QJ ,{-’ .

EENC Yol L\» \‘f / o
, t; 4 Qj\ ‘_ \q\‘\/ o /
L IRAE o ' 2. MV 4>
' - ’ : (N. SUNDER RAJAN )
. Joint Secretary fo the Goviemment of India
All Mlmslnes/Department of \he Governmcnl of India [As per olandﬁrd Distribution List]
. Copy [with usual number; o! spare copies| forwarded to C&AG, UPSC, etc. [As per standard Endorsement LIS!] n

Copy also forwarded lo the( Secrelary, Andaman & Nicobar Islands and Administrator, Lakshadweap.

‘ ) '
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A : ) | Ho. V/4/Acct./l/85/984£9800; db
. o Directurate General of Security, /'

. ( S . Jffice. sf the Divisional Organi-

North Assam Division,Tezpuar. ser,

Dated 13.11.2009.

TN e e e e e ek mee sl

DRANDUM SN

Subject H Classification of SDA.

Please refer to ydur MenL. No. 2530, Dtd.10.09.00
on the subject cited above. ' - '

In this regard clarification issued by the C.8.
‘has already been circulated to all units vide this office
NO. NGE/SDA/91+2009/4645-53, Dtd. 17.95.2000 alongwith SSB
Dte.No. 42/5SB/B/A/99(18)/2486-2508, Dtd. 05.05.200..

: As per the said clarification Shri Amal Ch.Barman,
SFA(M) and Shri J. Singh, SFA(M) who have initially joined as
SFA(M) after tendedging technical megx resignatiosn appointed
initially in N.E.Region is not admissible for SDA., As such
the irregular payment of SDA made td them w.e.f. 21.09.94
may be recovered in suitable instalments and compliance re-
ported this office. ‘

Sd/- 13.11.2020.
( H. BURAH )
Accounts Vfficer, SSB,
North Assam Division,

Texpur.
To,
The Area Organiser,
SSB, :N.X. Area,
HOV\’].YQ
Memo'.Nq. | 3@2% y Dt.d'. Howly,the 6th Dec./2090.
Copy to :- : . b'fkﬂﬁ

: La . o
Shri J. Singh, SFA(H);(SubﬁArea Jrganiser, Rangia.

( CAm«.a eont).
Cz:::;f\\i

G-y
/ Area 9Jrganiser,
SSB, North Kamrup Area,
: Howly.




96~ S ANVEXURE - ;L
' MO.NGE/BDA/91-2001/811
Directorate General of Security

Office of the Divisional Organiser
SSB,North Assam Division.Tezpur.

Dated, the 19th Jan/2001, !
M B M O B B H B u M

. g i
" am wn wm e . .

subject 1= xnadmissibiimty of SDA in respect of Shri
Jagmohan Singh, SFA(n),=recovery thereof,

\
i
|
t
i
i

The Area Organiser.SSB. .K.Area.aowly may

nleage refer to his letter No.3830 dated 6.12.2000 on the
subject cited above, _ ;

2. It is apparent that shri Jagmohan Singh,SFA(H)
was appointed on selection from Group Centre on 'Transfer]
basis" therefore, this is a case of first appointment
in cAvil side as SFA(H). As such, SDA is not admissible to |
him as per clarifications vide para (1)(a) of Cabinet
Secretariat U.,0., No, 20/12/99-%"1-1799 dated 2,5.2000.

The copy of Memo No., D/SSB/A2/89(9)2375 dtd. ‘
$6.9.96 furnished by Shri Singh,SFA(H) with his px repres-~
entation speaks that he was selected for appointment as
SFA(H) "on transfer basis", so this order does not

indicate his transfer from outside N.E. region to N.E,~
region. '

Shri Jagmohan Singh,SFA(H) may please be informed

accordingly, and recovery of irregular payment of SDA may

be madw with immédiate effect.

sa/~ . o

Area Organiger(Staff)

North Assam Division,Tezpur.
To, ' ’

The Area Organiser,sSB, .
North Kamrup Area,Howly.

11§Q3-4[ﬁ  Dt.31.1.2001.

.shri Jagmohan Singh,SFA(H) SA0,SSB,Changsari
for information.

2. Accounts Branch(Local) for information and
necessary action.
( i \,\,u ,__/

1\»! 4

/ Area Urganiser,sSsB
Northkamrup Area,Howly.

i B
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- Par@ 4,1

| Para-4.2

Péra‘ 1 to 3 No comments as these are matter of
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; IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ...

: GUWAHATI BENCH ~

: 0.A. NO. 84/2001 '%k.

| o | | | s
g - Shri Jagmohan Singh,( s/o Shri Magan Singh) = - i;{é
i ‘ £
i .

| VRs : j
‘ - O
i, | | 3 .

Union of India and Others =

\j’ |

{ i .

= IN THE MATTER QOF

; I

f - ' ,

1 Written statement submitted by the respondent (No.3 )
. } ' ¢

ﬁ The written statement in opposition filed: on  behaif of the’
Reéspondents No.1 to-5, are as follows : B

-

>récords only.

Nb'commentj
The applicant ﬁas initially appointed as combatised Constabie
in_ Grodp Centre , SSB, Chamma in UP and was selected for

appointment as Sr. Field Assistant (Homoeo) and was posted in

the office of the Sub Area Ofganiser,SSB; Rangia ( at present

[A—

at Chaﬁgsari ) vide order dated 16-3-1996. The applicanf was

appointed as SFA(Homoeo) on selection from the post of

Constable of SSB Group Centre " on transfer basis ". So
this is a case of first appointment in civil side as

. SFA (Homoeo).

~ Contdn ¢

- N. A. Division : S. S, B

S :-

21 Govt,
L Adminiatr

Canr

Addl.

Sionding Counssl

Tr'bunal

Tve

Centr

Tezpur,

Guwanati Bench : Guwchati



Para 4.3

' Para 4.4

Para 4.5 ///”

efieral

. Inspector
N. A. Division : 8.8, B

( Page No. 2 )
The Govt. of India has given the incentives to the civiliaw
employees including special (duty) Allowance (SDA) to the
employees having ‘all India transfer liability and the
eligibility conditions for getting said allowance have also
beenuclarified vide Cabinet Sectt. U.O.No.20/12/99—EA—I— 1799
dated 2-5-2000.( Annexure- R-I1). The payment of SDA has been
regulated on the basis of above clarifications issued by the

Cabinet  Sectt. New Delhi, keeping in view of the

" clarifications issued by the Ministry of Finance, in this

regard;
No comment as this is a matter of record.

On the bgsis of clarifications issued by the Cabinet Sectt.
vide their U.O. dated 2-5-2000 (Para-2 (i){a), a person
belonging to outside N.E. Region, on the first appointment in

the N.E. Region after selection, he is not entitled for the

said allowance., As stated in pare 4.2 above, the case of the
applicant was a case of first appointment in Civil side as
SFA(Homoeo) and hence he is not eligible for the said

allowance.

Copy of Cabinet Secretariat U.O. dated 2-5-2000 ié annexed

as ANNEXURE- R-1

Contd....

Tezpur



Dy. Inspector Genargl

( Page No. 3 )

The averment raised in para 4.6 and para 4.7 are nothing but

matter of records and these paras are denied exceptA to the

extent supported by records. The reasons for refusal of the'

SDA to the applicant have already been enumeratéd/ explained
in the foregoing paras.

That it is submitted herein that the énswering' respondent(s)
follbwed the rules and instructions as applicable to the
Govt. employee and hence'cannot be said to have done any
arbitrary action as alleged. It is respectfully prayed that
the 0.A. No.84/2001 as filed by fhe applicant is not

maintainable in law and in facts. The Answering Respondents

bhaving acted in strict accordance with the applicable

rules/instructions. That in the circumstances it is most

respectfully prayed that the application be dismissed, costs

be imposed and or any other order that may be passed by

Hon’ble Court (CAT) as deem tit and proper.

1

| In this regard a copy of CAT Guwahati Judgment,ih Identical

OA No.43/2000 titled Mathuresh Nath and Others Vs U.0.I., is

’

annexed as ANNEXURE- R-II.

The Interim order passed by the Hon’ble CAT Guwahati on
27-2-2001 regarding vsuépension of operation of. thé orders
No.V/4/Acctt/1/85/98/10800 dated 13-11-2000 ( Annexﬁfe-R—III)
and No.,NGE/SDA/91-2001/811 dated 19-1-2001 ( Annexure -R-IV)

may be vacated. \

Péra 10 to 12 No comments.

i
A
B
|

|

Contd....

A. Division : 8. §
Tezpar,

=X

N

. B,



( Page No. 4 )

VERIFICATION

I, T.N.Shanoo, Deputy Inspector General,SSB, NAD,

Tezpur being authorised do hereby solemnly affirm and

declare that the statements made in this written statement
are true to my knowledge and information and I have not

suppressed any material/fact.

~

And I sign this verification on this ,1;34\9{
day of May,2001 ' ‘

DECLARANT > .5
Dy. Inspector General
N.A.Iﬁvhbnis.SJ%
" Tezpst,

e
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~All Indla Transfer leblllty.~a

-6~

-2 e

OM 20014/16/86 E.1L(B) dated 1.12.88)

but subsequently the post/cadre was

centralised with common seniority list/
promotion/all India Transfer Lidbility

etc.: on his continuing in..the NE® Rgglon

though they' can e, transferredwout to'.
any place outside the NE Region haVLng

'ff?whether he' 11" be éllglble For * SDA- EEEEE
4A'.pOsted/transferred to NE Reglon. He lS\ R .

AAtransfe*red out of NE Reglon but renposted _ '-YES‘

. to'NE; Reglon after sometlme serv1ng ln nonr
Wmfmmom T o ‘ : .
The MOF Deptt of Expdr v1de thelr U0 In case the
.NO 11(3)/95'-13 ITI (B)rdated 7.6.97 have - vemployee,
-clarified that -a mere ‘clause in. the-.d f -hailing from
gappOLntment ‘order: to the effect that .~ - 'NE Region is

'ftransferred anywhere. inIndia does no:
__make “him eligible:.for the grantlof ;
~]Spe¢1al Duty Allowance. For determl—fx

thelperson coilcerned.-is. llable to . be ‘ posted within
~; NE Region he
©-.is. notrentitled

" to SDA till he

nation of the admissibility’ of" the3i S+ ' "is once trans-
- SDA’. to:.any: Central ‘Govt., va1llan ,_g&ﬁ'ferréd out -
employees'having. All“IndiaTransfer - - i ‘of that Region,

(&) whether recruitment to the -

Liability will be by applylng tests

Service/cadre/post) has:been made’ = B
on:ATl India ‘basis. (b) whether DU o

.Dromotlon is+also’ dont on the basis
" of- A¢l India" zZone .of" p;omotlon based °
on' ‘common’ senlorlty for the- serv;ce/

Cadre/Post 'as*a: wholé (c).in the case. '7?'f S |

“of SSB/DGS,Zthere is"a’ common: recrult-“ c T R \-

‘~.ment ‘cystem made on: All Indla ‘basis

"‘and promotions are also.done ‘on the'’ ;e-.,‘{ B
,bas;s of All India Common Senlorlty o

'basis. Based on the above crlterla/ s

c .

tests all employees: recruited:on’ the.
All: Indiia basis and haV1ng a ‘common
seniority list of All India basis-

for' .promotion etc. are eligible for

the graht of SDA -irrespective of the
fact that the employee hails from 1} NE

‘Regyion or posted to NE Region. from

Omtelde the NE Reg:n.on.

h COntd. ."'3/'..t.



R T = 3 e
f ’ "? ’ ' ." " N . . =
, vi).Based-on-innt (iv)-above..somef
S Of the ' units of SSB/DGS- have IR
authorised payment of SDA to -
.the;émpldyees1hailing_from NE
Region and postegd within the
NE Region while in'thg:case«of
othersjjﬁhevDACS‘haVeﬂdbjected
payment. -of SDa to employees
hailing frOm.NE‘Regioniand'ig
posted witHin the NE-Region

irrespective of the ‘fact. that . = -

’theirftransferZliabilityviS*
‘All India*Transfe:-Liability
Or otherwise, In guch cases
what' should be the norm for
-bayment of spa’ ie. on fulfje -

. lLing*phe'critetia'oﬁ'AIl“India,
‘Recruitment Test & to 'prcmotion
-of All India common{Senior;ty
basisfhaving been satisfied are °

all the employees eligible for
. the grant of spa,. T

Whether the bayment made to some
employees*hailing'from’NE‘Region‘ _
‘and posted in.NE.Region'be, -
Locovered after 20/9/199174, ¢,
the date of decision of the:
Hon‘ble;Supreme>Court and/or .. -
whetherwthe‘payment’of SDA should
¢.allowed to all employees .
inclUdingxtbose’hailing]from e
:.Regioq‘with'effeCt“from.the”date‘,
of théirfappointment~ifvthey\have
All India’Transfe:vLiability and
are promoted on the basis of a1l
India Common Seniority List,

vii)

e
- \W
P o)

#It.ﬁas;already
"been clarifieq

;bthOF-that‘a mere

.'claase in the
. appointment ‘order
. Legarding a1l

India Transfer

“Liability does hot

make him eligible

- for grant of SDA.

e

The payment made to
employees hailing
from NE Region g
posted. in NE Region

_ begredovered;from

the'date of its
‘payment, Tt may .
also-be added that
the payment made
‘Lo the ineligible

. enmployees hailing
- from

NE Region ang

posted.in'NE'Region
be recovereg from -
the date of paymert

' or after 20th -sept,

94 Whichever is
“Tater., ’ -

- 3. ' '_'This:isgpes With. the éoncnrrencé.of‘ﬁhe Finance‘Division,'
Cabinet_Secretariat Vide‘Dy.NO,1349 dated-ll.10599'and Ministry

Of Finance (Expedditure)'s;I.D‘No.1204/E~II(B)/99_dated 30.3.2000,

-

sd/-

( P.N. THAKUR )

l.shri rR,s.Bedi, -Director, arc
2.8hri R.P.Kureel, Director, SsB
3.Brig (Retd) G.S.Uban, IG, SFF
4,Shri S.R.Mehra, "JD (Ps&c), DGs .
5.S8hri Ashok'chaturvedi, JS (Pers ), R&aw

6.Shri B.S.Gill, Director-of-Accounts,DACS :
7.Smt .J .M, Menon, DirectormFinance(S)g,Cab.Sectt.
8.CO__;;A._L<__:TJ .Jaspal . CIOA s CIA

S xS iy 2 o e

Cab, Sectt,
. )

DIRECTOR (SR) -

U0 NoZ§37f§7©9wE&?”3T7§§““““““TEQEéfufngéﬁﬁﬁ““”

Jé'.,.
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GUHREAT T BENC!T

TARE St L e LR SR D

Or¢9¢na] Aon_mcatton No .43 of ?OOO

Date of cdecision: This the 1lith day

I THE CEWTRAL hDMI\I TRA M'VE JRauUﬂth

The lfon'ble Mr; Justice D,N. Chowdhury,

K~ | : (Awfng 'AR—'E)

v

of Jenuary,2001
Vice~-Chairman

' The Hon'kle Mr, K.X. Sharma, Administrative Member

Shri Mathuresh Netl: and 4 others

‘The applicants are saployees of the :
Special Gervice Bureau, krunachal Pradesh Divis

ny Acvocate Mr, K,P, Singh. g : .

.

-Versus -

1, The Union of India
(Represented by the Cabinet Secretarlat)

. Department of Cabinet thalrS,,
" New Delhi, -

2, The Director Ceneral of Security,
zlock-V R,K, Puram,
New Delhdi,
3.. The UTJ:\Ct 0xr,SS85,
Block-V; R.K, Puram,
New Delhi, ‘
4, The birector of Accounts,
© Cabinet Secretariat,
New Delhi, .
5. The Divisional Organiss
© Arunachal Fracdesh Divis
Itanaaar, Arunachal ?rad

W

-
!
[

7 Advocate Mr £.S. Pasumakary, addl, C,G.S.C,

s> 9 0.0 0 0

C R DER (ORAL)

L)

CiiC¥DIURY, J, (V,C, )

ion

..f};.Applicants

=e T, +ev...o.Respondents

The admissibili y’of Special (Du*v) Allowance (Sha

for short) is tne lkey guestion raised in this' appl¢cat10u, The

applicants are five in number and thev are working in the

Secretarial Cadre of Service under tihe respondents,

They are

claiming SDA in terms of the'Central'Government Notification

T

ted 14,12,1963 and other Notificv+¢ons igsued from time to tine,



o :

-t Z e
F\
2. The applicants on theilr owy stated that thiough they

halt from the North Lastern Keglon and ars pexmcnhnt regicents of
ASsam, they were recruited in the opeclal acrv“ce bBureau (SSE for
short) in the initial stage and consequcnt upon the promulgation
of ‘the Cadre Rules they were ai30rb ed in D.G.(S) Secretarial Cadre
sqales during 1975. Since they are borne in the Cadre Rﬁles they

have all india Transfer liebility.

3. The issue raised in this application.is no longer Kes
integra in view Of-the judgement of the Supreme Court rendered
in Civil &ppeal No, 3251 of 1993 disposed of en 20,9,1994 in Union
of India and others Vs; 8, Vijay Kumar and others, reported in
(1994) 28 AiC 598;' As per the aforementionedvdecision, Central
Goveranant eﬁplovees who have All Tndia Transfer liability are
entitled to grant of SDA on being posted (emphasis Supplled) to’
any station in the North Eastern Region from outside the region
and Ska woul&'not be- payable nerely because of the clausc In the
appointment letter relating to all India Transfer lisbility.
Consequent thiereto, the concerne ed Ministry issued necessary

instructions not to dicbhurse SDA to inelicible persons, There

are also a number of decisions renderec ov the Tribunal as
well as the iigh Court. 4 ' B
4, ' in the circumstances there is no scope for directing the

rezpondents to pay SIDA to tle preseit applicants. Mr, X.,P. Singh,
learned counsel for the applicantsvcited the instance oOf some
persons who ar= ~llegedl" being paid SDha Lhougl théy'are

similarly altUaLuu like the pres ént applicants., Assuming that

the respondents are paying SDA to ineligible persons contrary

to the orovisions<df law that would not be a ground for glving
similar unlawful bznefit to tﬁe applicants by the Tribunal,

Contd, ,.3/~
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5. Coneideriny all the aspects 0f the mmattcér and upon
nearing tire learnzc¢ counsel far the parties we do not. £find
any merit in this application, Accordingly the same is
dismissed, “There shall, however, be no orders as to costs,
pd/— VICE Cf ‘A IRUAN
S(:l/_ EHBER (r.Cfﬂ)
No . NGE/P-9(A)/95/2000(152)
Government of India
’ Ministry of Home Affairs
Office of the Divisional Organiser
Ssg, A.P. Division, Itenagar.
Dated:~07, 3,.2001
Copy to:s. :

or inforination & n
ste, Sig,No,2932 &t,24,2,°

£
D

:r SSB, Shillong Rivision for
D o,

2. The Divisional Urac nis ,
information please w,E, O shillong sig, I 1042? atd,
6,3.2001 . L

Sa/- 7.3,01
AREA QRQMNT” 2(STATE)

0~ 00
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" N9. V/4/hcet./1/85/98/10800.
Directurate general of Security,
Dffice of the Divisional Organi-
North Assam Division.TGqur. ser,

S

Dated 13.11.20009. -Cc/
MEMORANDU M - o ”

T v e e e v iem  vew e

Subject :  Classification of SDA.

ot

Please refer ty yosur Men,. No. 2530, Dtd.10.09.02
on the subject cited abuve. :

In this regard clarification issued by the C.8.
has already been circulated to all units vide: this office
N>. NGE/SDA/91=2001/4645-53, Dtd. 17.95.2000 alongwith SSB
Dte.No. 42/SsB/B/A/99(18)/2486-2508, Dtd. 05.05.2000.

, As per the said clarification Shri Amal Ch.Barman,
SFA(M) and Shri J. Singh, SFA(M) who have initially joined as
SFA(M) after tendefging tuchnical xegx resignation appointed
initially in N.E.Region is not admissible for SDA, As such
the irregular payment of SDA made to them w.e.f. 21.09.94
may be recovered in suitable instalments and compliance re-
ported this office.

Sd/- 13.11.2090.
( H. BURAH )
Accounts Vfficer, SSB,
North Assam Division,

Texpur.
To, ‘
The Area Organiser, .
SSB, N.K. Area,
Howly.
Memo.No. 3q"?(7 » Dtd. Howly,the 6th Dec./2020. ,
Copy to s~ Fho |

. N7, -
Shri J. Singh, SFA(H);(SubHArea vrganiser, Rangia.

( CAM(T cons)

Gy
/ ‘Area fdrganiser,
SSB, North Kamrup Area,
Howly.




C A NNEXURE=~R~ V) |
o 16.NGE/BDA/91 ~2001 /811 ¥, y
5 = Directorate General of Security |\
*\ Office of the Divisional organiser
' SSB,North Assam Division,Tezpur, |

. b\
. A Dated, the 19th Jan/2001. K\,
MBMOERANEUM | |

Subject :- Inadmissibility of SDA in respect of Shri
- Jagmohan Singh, SFA(n),erecovery thereof,

The Area Organiser,SSB, N.K.Area,Howly may .
nlease refer to his letter No.3830 dated 6.12.2000 on the
subject cited above, '

2. It is apparent that shri Jagmohan Singh,SFA(H) |
was appointed on selection from Group Centre on *"Transfer :
bagis" therefore, this 1s a case of first appointment '
in Cdvil side as SFA(H). As such, SDA is not admissible to |
him as per clarifications vide para (1)(a) of Cabinet
Secretariat U.0., No., 20/12/99-EA=1~1799 dated 2,5.2000.

The copy of Memo No. D/SSB/A2/89(9)2375 dtd.
16.9.96 furnished by shri Singh;SFA(H) with his px repres- '
entation speaks ‘that he was selected for appointment as
SFA(H) "on transfer basis", $0 this order does not
indicate his transfer from outside N.E. region to N.E,
region. L —
Shri Jagmohan Singh,SFA(H) may please be informed
accordingly, and recovery of irregilar paymeént of SDA may
be madw with immddiate effect. o

sa/- -

Area Organiser(staff)
North Assam Division,Tezpur.
To, ' o

The Area Organiser,sSB,
North Kamrup Area,lowly.

.Hanb No. 7(///L1§f3””42$f , }D£.31;152001° !

Copy tg/} .Shri Jagmohan Singh,SFA (H) SA0,S5B,Changsari
- £or information. .

!

2. Accounts Branch(Local) for information and
necessary action.

| cC _(_ ,:.”..A.Sf..‘:fs'}.:.n.. —

=y -y

/ Area nrgaﬁisér.SSB :
Northkamrup Area,Howly.



